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JUSTICE DILIP GUPTA 

 The miscellaneous application is allowed as it seeks to bring on 

record documents which may be relevant for the purpose of the 

controversy involved in this appeal. Let the documents be kept on 

record. List on April 16, 2024 at the top of the board. Liberty is 

granted to the parties to submit synopsis in the light of the documents 

that have been brought on record. The second compilation submitted 
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by the learned Special Counsel appearing for the department be kept 

on record. 

(order pronounced in the open Court) 

 

(JUSTICE DILIP GUPTA) 
PRESIDENT 

 

 
(P. ANJANI KUMAR) 

MEMBER (TECHNICAL) 
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